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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EAN0.06/2024 IN OA No.587/2023

IN THE MATTER Of

Suman Applicant

Versus

Asha Devi & Ors.
Respondeni(s)

Status reportn E.A. 6 of 2024 in Original Application No 73672055
tled as Suman Vs Asha Devi & Ors.

Copy of compensation order issued by Head office s attached a5
Annexure-D.

The copy of lettr sent to the Head Offie for sanction of prosccation
is attached as Annexure-F.

Copy of letter sent to Deputy Commissioner Office, Panipa
appoint duty Magistrate is attached as Annexure-H.

Copy of order of duty magisrate ssued from Deputy Commissioner,
Panipat, attached as Annexure-I,

oy of compliance of re-seal of unit in presence of duty magisrate | 3541 1
is attached as Annexure-J.

Copy of the letter sent o Deputy Commissioner, Panfpat dated | 7235
27.02.2024 attached as Annexure-K. |
Copy of letter sent to Station Housing Officer, Samalkha 1o Todge FIR | 44

against the unit attached as Annexure-L. |

Copy of FIR dated 13.03.2024 fs attached as Anexure M 4535 1

Dated: 14.03.2024

Re i
Panipat Region.




4 1 BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EA No.06/2024 INOA no. 587/2023

IN THE MATTER OF:

Suman Applicant

Versus

Asha Devi &Ors.
Respondent(s)
Status report in Exceution Application No. 06/2024 in original application no. 5872023

titled as Suman versus Asha Devi &Ors.

1. That the said matter was listed before the Hon'ble NGT on 07.02.2024. The operative
part of the order dated 07.02.2024 passed by this Hon'ble Tribunal is as under:-

“ In view of the facis and circumstance of the case, we also consider personal
appearance of the Regional Officer; Haryana State Pollution Control Board (HSPCB),
Regional Office, Panipat and officer duly authorized by the Deputy Commissioner.
Panipat before this Tribunal in just and proper execution of order passed by this Tribunal
in just and proper execution of order passed by this Tribunal and they are accordingly
directed to remain present before this Tribunal physically or through VC on that date.

The Deputy Commissioner, Panipat has authorized Managing Director, Haryana

Cooperative Sugar Mill, Panipat 10 attend the above said matier on

behalf on

15.03.2024.

. That the land bearing Khasra no. 82//8/2/1. 9/2, 9/1, 10/1 at village Karhans, Tehsil
Samalkha, Panipat where the unit M/s Unique Enterprises is operating belongs to Sm.
Asha Devi per revenue record and she has further leased out the said land to Sh. Kapil
Jaglan proprietor of the unit M/s Unique Enterprises who is operating the said unit at the
above referred site for manufacturing hypochlorite solution and bleached cotton. The

copy of lease agreement is attached as Annexure- A

w

‘That copy of said execution application no. 06/2024 has been received through registered
post on 22.02.2024 in the office of Regional Office. Panipat. In the execution application
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it has been mentioned that the unit M/s Unique enterpriscs, village Karhans, leA'Z
Samalkha, Panipat is still operating at the site 82/8/2/1, 9/2, 9/1, 10/l despite issuance of
closure order by HSPCB vide Endst No.
'HSPCB/PAN/2023/INS/48232438CONCO001-005 dated 11.10.2023 and sealing of Plant
and machinery of the unit on 12.10.2023 by RegionalOffice, Panipat in compliance of
closure order issued against the unit. The Plant and machinery of the said unit was scaled
in presence of proprietor of the unit Sh. Kapil Jaglan. The copy of compliance of closure

order duly signed by the proprietor of the said unit s attached as Annexure- B.

That a letter was also sent to Exec

e Engincer, UHBVN, Operational Di

n,
‘Samalkha, Panipat vide this office letter No.HSPCB/PR/2023/1730 dated 12/10/2023 for
disconnection of power supply of the unit to comply with the direction issued against the

unit by HSPCB for disconnection of electricity. The electricity connection was

disconnected by UHBVN as per report received vide No.Ch-154/F-571/Vol-II dated

12/10/2023. Copy of disconnection letter has been attached as Annexure- C.

‘That for the violation made by the said unit environment compensation of Rs.8.80 Lacs
was also sent to Head Office vide this office letter No.HSPCB/PR/2023/1734 dated
12/1012023. The environment compensation of Rs 8.80 lacs has also been imposed upon
the unit by Head Office as per order dated 26.02.2024 but same has not been deposited by

the unit till date. Copy of compensation order is attached herewith as Annexure -D.

‘That during routine inspection the said unit was again found operati

n 08/12/2023 by
breaking the seal put upon plant & machinery by the Regional Office, Panipat and unit
was re-sealed on the same day to stop further operation of the unit. Copy of compliance

of re-seal of unit is attached as Annexure -E.

That prosecution case for vetting against the said unit was also send to Head Office for
violation under section 44 read with section 47 for violation of section 25 and under
scction 41 for violation of section 33A of Water (Prevention and Control of Pollution)
Act, 1974 and under section 37 read with section 40 for violation of section 21 and under

section 37 for violation of section 31-A of Air Act (Prevention and Control of Pollution)
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Act, 1981 vide

office letter No.HSPCB/PR/2023/2412 dated 18.12.2023 for vetting
and sanction of complaint for operating the unit by breaking the seal operating without
CTE/CTO and non-installation of Pollution Control Device by the unit. The Complaint in
Environment Court, Kurukshetra will be file against the said unit afier approval of
competent authority. The copy of letter sent to the Head Office is attached as Annexure-
F.

That a letter to District Town Planner was also sent by this office vide this office letter
NoHSPCB/PR/2023/2408 dated 18/12/2023 request with to take action against the said unit for
illegal establishment of the said unit. The District Town Planner (Enforcement), Panipat has
informed vide letier No.838 dated 01/02/2024 that show cause notice dated 02/08/2023 and
restoration order dated 16/08/2023 were issued to mentioned unit M/s Unique Enterprises, Killa
no. 82/8/2/1, 9/2, 9/1, 10/1, village Karhans, Tehsil Samlakha, Panipat and further action
will be taken as soon as possible. The copy of letier sent to DTP, Panipat is attached as

Annexure-G.

‘That a letter was also sent to Deputy Commissioner, Panipat by Regional Office, Panipat
vide letter NoHSPCB/PR/2023/2407 dated 18/12/2023 with request to appoint Duty
Magistrate and to provide police force for compliance of closure order s the unit found
operating by breaking the seal as put upon Plant and machinery of the unit. The order of
Duty Magistrate was received from Deputy Commissioner, Panipatvide order No.367-
69/MD dated 07/02/2024 and the unit was again re-sealed on 19/02/2024 in presence of
Duty Magistrate. The said unit was again inspected on 21/02/2024 by the field officer to
check the compliance of closure order issued against the unit by HSPCB but the unit was
still found in operation after breaking the seal putin presence of Duty Magistrate duly
appointed by Deputy Commissioner, Panipat. Copy of letter sent to Deputy
Commissioner Office, Panipat to appoint duty Magistrate, copy of order of duty
magistrate issued from Deputy commissioner. Panipat.copy of compliance of re-seal of

unit in presence of duty magistrate are attached as Annexure-H, 1 & J.

That the status regarding operation of the said unit was informed to the Deputy
Commissioner, Panipat that unt is stll operating by breaking the scals duly put in

presence of duty magistrate vide this office letter No.HSPCB/PR/202412909 dated
«Q
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27.02.2024. Deputy Commissioner, Panipat issued direction to Naib Tehsildar. Smal44
deputed as duty magistrate in said matter to lodge FIR against the owner of the unit for
disobedience of order by breaking the seal. The duty magisirate appointed in the said
matter has send letter to concerned station House Officer, Samalkha to lodge FIR vide
letter No.1244/0K dated 05.03.2024 against the owner of the unit. FIR against the
proprietor of the unit has been lodged on 13.03.2024. Copy of the letter sent to Deputy
Commissioner, Panipat dated 27.02.2024, copy of letter sent to Station Housing Officer,
Samalkha to lodge FIR against the proprietor of the unit and copy of FIR lodged against

the unit are attached as Annexure K, L & M.

That the report is submitied accordingly for kind consideration. It is undertaken to

comply with the directions passed by the Hon'ble Tribunal

Ajay Ahalwat, Bm&%

Assistant Environment Engineer, Regional Officer,
Panipat. Panipat




Amexure-p

[— Indian-Non Judicial Stamp

Haryana Government Dae: 24082022
cenemeno  amxaozzvzr (INIINEURERERY Stamp Ouy Paid 27500
RN arseas i Ponaty w©

‘Seller | First Party Detail -
Name:  Ashade
HiaFor X P — [T
Cisge . Katbans Dusrct . Paniat -

Nama:  Kapljsgian |
HioFloor: X SectortWard: x Landank X
ClyVitsge: Samakna it Paripat Site | Haryara

Prons: 72wy

Pupcse  Lossa desa

of the
m:mwmmmmmmu

o B el snan ¥R (smur o 3898 8672 9543)7::311 S gw oA
| NPT B wm wwtw i e forn (T =) -

n
Wi T (s %o 8732 754 6306) I A BfrE e o
}nylmmmmmm(
mmnwmmmam}atm T T 41
wid do sz TR 82/4/2(5-16)  5/1(2-15), 83/71(8-0)
- 8,2/1(1-16) 9,1(1-18) 9/2(1-3) 10/1(4-11) BRI 7 Tar 25%TE 199 F
| 188/519 Wi wwaT OFFTA OBHN A WH IEW wrdi awrEm
mﬁlhlﬁmmzowrzozommvamw
i Wmmmml,nhw%wﬁgw%wumi,m
\fsmu}wwﬁwhmtlwn?vw@
Mol ¥ Sw w wmd 5o 2,50,000/- W @ e qmw e ww)
,:ﬂﬂmwﬁv"ﬁsmﬁ‘?mﬁﬁlwmmﬁqvéﬂw’?w?
|
) TR W wen de woweer ween oy faw by S e 3 ¥
3 WO WU R A0 83//91 B A st X dpm |
- W ¥ B mm gem e 23.8.2022 ¥ 23.8.2030 7 erit

WS

§

| WIE 8 W WU 2,50,000/- A For istrar
| w wr =T e PPt
- 3as /-8 QBX2022H27 & QBX2022H32  swrrenné i



TG %.:1956 e R 2 0138
| i Tk e
e w1 A LEASE
- -
et - s o e & T
b i
e R

- 250000 &

i - g

<Ry #w. 1000 T

e e e v o i T

-

e e - 4

vt w1 Rraor
F=

e T o AT 25.08-2022 Rt AR FAT 13400 114 43 Ml MmR wren 2 G s Qe €46
arn s by v S |

¥ L
e R e e wiew ()
i o

i o ¥ @ s e umher et e & yfUPram 1075 9 U 7.0 & st v § e G
g T o o TR R R A o wre w fa rw E

i 4 e e e v won sk v & SO 1975 ) W 7.0 & MR 6 € g ge @
e e P @ et v @ v T E
o v/
ot 26082022 otk e vt
e

oy 3w & . 4
ot e 4w @ A R AT % P S R 8 | R S § e 6 0 e 3
e e o e | & Y 0§ @ T e w24 a0 A 0@ o
e a3 0 T o v ey | 2 o 9 e b e e e B
e AT @ e AR PR e A | N
W . 1 3 O A & A A § T 2 A S

o 26-08-2022

Certified to be True Copy
Record

For Sub-Registrar

samalkha

4-3-24




m-\mm rm mw & MW-,M M :

me feor g HEl L Ww.ﬁ

; . & [ " w B ¢

Wﬁm 3. mmmmmm 2 gt
HEEML M \
aﬂwmmamwmm e FEBE £S5 : ww,/ mh%mu
T PR I
CEypEPTTRE § oEefopel p §H b
mmmmwwm mm i wmw,mwmmmwm By 3 mm
shrdiie | m gl a8
HoH E m@ fi ww i
mmm‘wmmmmm mmswm mmm ,mm m o.\w
ERBFLpeFpR ese =N
B m.;m,?m?:m mmm § el




48

Reg. No. Reg. Year Book No,

1956 20222023

S & R T S w1056 I Rt 25-08-2022 9 A A 1 Bz 7 48 &
T 7 146 R s g o oft e o www ) B A 2847 & yes @w 61
64 9 R R | ug N T e T ¢ ge & wegE o e &
S R S A e e

R 25.08.2022 s sl M‘x{mm )

Certified to be Tue Copy
of the Record
For su

r
Samalkha
U.3-ay




Anneaure-g

Compliance Report of Closure Order Passed By
Haryana State Pollution Control Board, P

i compliamce of HO order Endst.Na ﬁsra/(m/mz//w/wzxzm Conrc ooj-ns
D L) PJ20a3 issued by the Chairm pollution

Control Board, Panchkula under Section 31-A of the Air Act, 1981 and 33-A

Haryaria State

of Water Act, 1974 of the unit
. Unigur. Edeguista i Aabaves. ) Samallster. [ et
has been visited on .. M/12}262.2. o close down the above said unit by (e

following officers:-

1 jouy Adlassod , #EE
2 Shublow P4

S
The representative of the unit Sh... Kapil Jaglan,  Ovren

was present & copy of closure order hus been deli

the time for completion of running process, the pl . machi

detail below has been re-sealed to close down the above said unit

L ane. geal oy bossell OBy pipe i B Bunchiod PilS

2 ) e teal om beutelt Supply lie T Blincl, sanfaciin B
j | ro. Aok on wtor atfech Lo WW@VMMI‘

s.

6.

sh m’l&a'ojﬂm, oA he rep ho

is present at the time of scaling & closing do -

wnit, has not shown any siay order of the court 1 this

industry remains in the possession of its owner. They will be the:

responsible watch & ward of the industry.

Signature of the rep.
of the unit

Ic .r\g"‘
RN

g






















L m—
thfch~56

UTTAR HARYANA Bl]ﬁ Vlzz::lnmllflilﬂl:-l‘n‘lTED & 2
e HATYANA BLILT VITRAN LGN LIS
et e Enpnser (00) len UL 53

'Sub-Station, .. Road Samalkha. 09354918993 g
LB o hbvr

To
The Regional Officer
HSPCB, Panipat

Memo No. Ch-154)F -591|Va/ - I
Dated 19 Jo)9023

Subject:-  Disconnection of Electric Power Supply of M/s  Unique
Enterprises, VPO- Karhans, Samalkha, Panipat violating the
Provisions of Water Act, 1974 and Air Act, 1981.

Refer to your good office no. HSPCB/PR/2023/1730 dated
12/10/2023.

Enclosed please find herewith that the connection at the
premises of subject cited firm was having account no. 699799797 in the
name of Sh. Kapil Jaglan has been disconnected as reported by SDO (OP)
S/Division UHBVN, Samalkha vide his office memo no. 6380 dated
12.10.2023. The particular of meter is as under:-

Meter Sr. No. 7604456
Meter Make Genus
Meter Reading 15587.4 KWH, 19614.5 KVAH & MDI 22.13

This is for your kind information please.

DA/As abpve g_ -
[y T

UHBVN, Samalkha
CCto:-

1. The Member Secretary, HSPCB, Panchikula

2. The Deputy Commissioner, Panipat

3. The SE (OP) Circle UHBVN, Panipat




57

Memo Not: (3o

~svn
Dode: |n.y0.2023

To

Xew lop' 1,

Ungva, Samallha
Subject ﬁcjwuvz ke gy of Bectualy tomedio
o} mic Unig ue Evberhiises, VPO-Karluns, Samallkla
Pripal Gilading 4auc Provisions b twakr Ack, ML
Air Ack -199),

Refor do vour g4 office  Buudslt mo. ChrIsa/P-STpor-D

dE-N03 wide which il was sliveckd Fo dissomak

R eleclnieily tomechon of subjeck ik .

Tl e do fndvaake Yo Yaak Mo tomection ak
Yo pemises 4 Aubject ciled Jirm vont having

A o gamiasanay in Ho ot o Shokab Taglan |

Wt bcon At comeched: T packidass
wekel au a4 ';‘v”w’éf

1) MUy Sy No - Teouuse

2> Mekr Make @ Ganus (1or-niisa)

) L(_uuu} Asse1-4 wan)  (agiues KYAK)
TS 8 dor youn kindd indevwadion £ Ao
Neeessahy  achion  pleasc.

A, PO Coby.

s«o’)o/.lﬁl Sfore

UHBVN. samalkha
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F CS-16 (Revised)
, VI o (e aryana Biii Vitran Nigam Limited

N_OR
Serial No. 89 Book No. 2[}50
oate 1:2.1.10].22...

Name of Sub Division Scwu Account No. &g
Name of Gonsumer Sh. Kq,‘:’a 3‘\3} Fslhlrs Name Sh. 7¥9 %777

£/
sumer purmunanlly Mfiom the Nigams circuit and report

To

Plsue :ibwnnua:bn

below,
Reason for disconnection

Date ...

REPORT
1. Service (Overhead / under ground) disconnected.
2. Fuses drawn and meter(s) retumed to store:

7. Complete address of the premises
from where meter has been removed

2. Details of other connections running in the
name of same consumer, if any
3 Detalls of other connections runing
in the same premises, if any
Particular of the removed meter and status report of the meter

1. Sr. No. of the Meter ] 6044S¢
2. Make & Capacity Cenwn , BXfo—6224
2. Position of seals Ihifac
4. Working status 0L
5. Final Reading 1S 587 ¢ knk-_(96/% S KIAH
6. Report on Physical status of meter MDI ~ 2213 KQ
7. Other Remarks o)
8. Entered in Meler movement card (CA-21) CAEBT g
Di made by o~
Date: 04702 Time : /2 //0/2623
va\a@JBAFM | Cunsumer's Signature

Action taken in Revenue Section
1. Entered in Delaullers Ledger No. ...................of Page No. ..
2. ACDISecurity Adjusied vide SC & AR liems No. reeerernenrsnn& TEO No.

ltems No. .......

Countersigned (SDO)
Further order for effection recovery of balance amount

Ledger Keeper |
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File No. HSPC} No. 1028660)
17244118/2024

1/244118/2024

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 57787073, Fax No. 2581201
E-mail- hspcbho@gmail.cos
Website: hspcb.gov.in

Office Order

Whereas, M/s Unique Enterprises, VPO Karhans, Samalkha, Panipat
is engaged in manufacturing of bleaching chemical and is covered under the
Red category of consent management of the Board and is a small scale unit,
which is polluting in nature;

Whereas, the above said unit was inspected by concerned field officer of
the Board on 26.07.2023 and during inspection the unit was found running
illegally without obtaining prior CTE/CTO from the Board and unit has not
installed any ETP for treatment of effluent;

ereas, a show cause notice for environmental compensation was
issued to the unit vide no. 1313 dated 01.08.2023 and the unit has not
submitted the reply of show cause notice. The unit was sealed by the Board
on 12.10.2023 in compliance of closure order issued by the Board on
11.10.2023;

Whereas, the Regional Officer, Panipat Region vide letter dated
12.10.2023 has sent the calculation of environmental compensation against
the unit for above said violation;

Whereas, on the directions of Hon'ble NGT in the matter of OA No
593/2017 (WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs
Union of India &0is, CPCB has prepared a methudnlngy for assessing

prepared by the CPCB has

e aciori by ombre NGT vide ordors datad 26,08.3015 in same case;
Whereas, Hon'ble Supreme Court of India in matter of Indian Council for
Enviro Logal Action & Ore. Vs, Union of India & Ors, (1996) 3 SCC 215 Para
16 and in matter of Vellore Citizens Welfare Forum Vs. Union of India & Ors.
(1966) 880G 647 Pare 12-18hakiog]that TPllutar Pays® prlnciple o an
od principle and part of environmental law of the country, even

bt specific statute’,

Whereas, it has been ordered vide Head office order endst
No.HSPCB/PLG/2021/2343-2379  dated 22122021 to adopt the
modalities/methodology suggested by the CPCB for assessment, imposing,
collection and utilization of environmental compensation from the polluting
units in the state of Haryana. The modalities/methodology of environmental
compensation of the HSPCB placed on website of Board for transparency and
for accessibility of concerned stakeholders;

reas, a committee was constituted at head office level vide order
endst. No. HSPCB/Estt./2023/4429-4437 dated 26.10.2023 to examine and
finalize case of the environmental compensation submitted by the Regional
officers 5o as to maintain the uniformity among all the cases. The report
submitted by committee placed before competent authority for approval;

Whereas, in compliance of above quoted orders of Hon'ble NGT order

1
Generaes from eOffice by KIVAN SHARMA, ik 1 (Fg) CLERK 1 PLANNING BRANCH, HSPCB on 26/02/203¢ G308 P

23




this case falls under the cases to be considered for levying environmental
compensation i.e. Operating without obtaining prior consent to operate
under the Water (Prevention and Control of Pollution) Act, 1974 and/or the
Air (Prevention and Control of Pollution Act, 1981;

Whereas, the Envu’onment Cumpensaucn Assessment Committee
examined the submitted
by the Regional Officer in case ! o i e meeting held on
30.01.2024 as per provisions of above said modalities/ methodology. After
deliberations, the committee finalized environmental compensation as
under:-

=PIxNxRxSxLF = 80 x 88 x 250 x 0.5 x 1=
8,80,000/- where PI = Pollution Index, N = No of days of violation, R
Factor in Rupees, S = Factor for scale of operation, LF = Location Factor.

w of above, it is hereby ordered with the directions to the unit M/s
Unique Enterprises, VPO Karhens,  Semalkha, Panipat to deposit
environment compensation of Rs. 08,80,000/- (Rupees Eight Lakh Eighty

Thousand only) with the Haryana State Pollution Control Board as
Environment compensation within 01 Month on account of the damage
caused

n case of rauure, the Board will be constrained m initiate action as
deemed necessary in due course of law. The amount of Environment
compensation is to bl deposited in Saving Bank Account G INDUSIND Bank,
Sector-9, Panchkula in Account Number- 100053543757 having IFSC Code:
INDB0000164.

Dated Panchkula, the P.

NDRA RAO
#ApprovedDate# CHAIRMAN
Endst.No. HSPCB/PLG/2024 Date:-

A copy of the above is forwarded to the following for information and
necessary action please:

1. The Regional Officer, Panipat Region, Panipat
2. Sr. Account Officer, HSPCB Panchkula.
3. M/s Unique Enterprises, VPO Karhans, Samalkha, Panipat

Signed by
Vikas Chand
Dale: 26-02:2026 14:38:46

Environmental Engineer (PLG)
For

2

Generstd from eOffice by KIRAN SHARMA, Clerk 1 (1), CLERK 1 PLANNING BRANCH, HSPCB o0 26/02/2024 0305 P

2y
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=== HARYANA STATE POLLUTION CONTROL BOARD

= SCO No.55, ssc-ron~zs, HUDA, PANIPAT
;?uspcm-m}muvs ‘ “aed ninlaead
The Chairmar
Haryana Sue PolluionContrl B,
Panchiala
Subject: ance of chosre ordr of M Unique Enterprises, VPO- Karhans, Samalkha,
. Ret e B

Ofce
i o 023N w3s205mc enconans dated 1110 2025

witis intimated th npliance of the issucd vude

leter under reference ws 33-A of Water Act. 1973 and the above said unit has been serificd on

OB/122023 and scals imposed on plant and machinery on 121012023 were not found intact, theretore

plant and machinery has bon Rescaled on O8/122023. Copy of compliance epon alomgwith
Your i further necessary action please

DA/As above

cc
A Copy of the above s forwarded to the folow ing for information and further necessary acton.

please.

1 The Deputy Commissioner. Panipat for information, please.

2. The XEX. UHBVN (OP). Panipat submitid the disconnection of elecricity vide Memo No Ch-
IS/E-571VokI dated 12/1072023. however the unit found operational a..m-g impesion o
0B/12/2023. Therefore you are requesicd to recheck the same ang iy it
found connected

Loter Duxs,

28
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Compliance Report of Closure Order Passed By
Haryana State P Control Board.

In compliance of HO order Endst.No mﬂﬁ/hh//&k(l/ﬂv.s Y2232 Y38ConC oojcs

Dt.

°J224:3.... issued by the Chairman, Haryana State Pollution
Control Board, Panchkula under Section 31-A of the Air Act, 1981 and 33-A
of Water Act, 1974 of the unit
M/s. Unigue... Enbeapucsed. ;B0 < Faadasds ,M/@W
has been visited on 08 ).E,nvt.
following officers:- :
L Ayl plossad) Sze

CFA
2 A, £
g

e

The ive of the unit Sh..... S4Fl.

was present & copy of closure order has been delivered to him. After giving

to close down the above said unit by the

the time for completion of running process, the plant & machinery as per

detail below has been re-sealed to close down the above said unit.

L e ial o Goaseld sy pielive & Bluading (4

2 o inl o bierselt supely e G Blinc e Ak
3o ol o reske ofiaded B Bliack mauhcunite it

4 ) oo el em 8 G. Sett

sh. ... Sahil, the of the unit who

is present at the time of sealing & closing down the polluting process of the
unit, has not shown any stay order of the court in this regard. However the
industry remains in the possession of its owner. They will be themselves
responsible watch & ward of the industry.

Signature of the rep.
of the unit

et
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Samalkha, Panipat, 132101, HR, India
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Amnexave-F

~==. HARYANA STATE POLLUTION CONTROL BOARD
== SCO No.55, SECTOR-25, HUDA, PANIPAT

Daed: | P15 3025

The Chairman.
Haryana State Pollution Control Board,
Panchula.

Kind Attention: SEE(Planning Cell
Sub: Vetting and approval of complaint to be filled against M/s Unique Enterprises,
VPO Karhans, Samalkha-Bapoli Road, Panipat.

Kindly refer 10 subject noted above, please find enclosed herewith drait copy of
complaint to be filed in Special Environment Court, Kurukshetra uncer section 44 read with Section
47 for violation of Section 25 and under section 41 for violation of section 33-A of Water
(Prevention & Control of Pollution) Act, 1974 and under section 37 read with Section 40 for the
violation of section 21 and under section 37 for violar'»n of 31-A of Al (Prevention & Control of

Pollution) Act. 1981 of the above said unit

1 view of the above, i is requested th the draft copy ¢ be vetted
from legal branch and approval for filing the pro--eution may be ¢ nume of
concemed field officer Sh. Ajay Ahlawat, AEF © the same could J in the Special

Environment Court, Kurukshetra,

Itis submitted for your kind informatinn and fusther neces rv action.

DA/Copy of draft complaint & all Annex:ir

SPCB. Panipat
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Z=r=  HARYANA STATE POLLUTION CONTROL BOARD
e SCO No.55, SECTOR-25, HUDA, PANIPAT

4 Ph. - (0180) 2672037, Telefax - 2664951, E-mail:
No.HSPCBIPRI2023/ zu:é Dated: 1575 ynem s
To

The District Town Planner,
Panipat

Sub: Request 1o take action against the illegal unit Mis Unique Enterprises, VPO
Karhans, Samalkha, Bapoli Road, Panipat

Ref. Head Office order No.HSP INCO001-005 dated
111012023

I this regard, it is intimated that the above said unit is operating at Khasra No.83//1
81211, 9, 912, 1011 engaged in manufacturing of bleaching agent and bleaching of waste rugs. The
unitdid not possess any valid document for change of fand use for the said site being in controlled
area. Also, High Tension Wire passes through the said land

A complaint OA No.587 of 2023 was fled against the above said unit before Honble
NGT where the status regarding closure direction issued against the said unit was submitted. The
electricity connection of the unit has also been disconnected by UHBVN but the unit starts
operating by using DG sets. However, the unit has again been resealed on 08/12/2023. The site
of this illegal established unit falls in controlled area under your jurisdiction therefore action as per
provision of law may be initiated against the unit as it has not possess any land documents for the

said site for operation of industrial unit

Submitted for further necessary action please.

Regional Officer,
PCB, Panipat

Endst.No.HSPCB/PR/2023/ 24409 Dated 48//>/2455
A copy of the above is forwarded to the Worthy Deputy Commissioner, Panipat for

information, please.

A
Reglonal Officer,
Q,HSPCB‘ Panipat
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g HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT
180] 2672037, Telefan - 2664951, E-mat

No. HSPCBIPRIZUZY 2.4 Ontes 1.5]/5 /3522,

To
‘The Deputy Commissioner,
Panipat
Sub: Request to appoint Duty Magistrate and to provide Police Force for

compliance of closure order issued against the unit Mis Unique
Enterprises, Village Karhans, Samalkha to Bapoli Road, Panipat

In this regard, it is intimated that closure order against the above saic unit was
issue by Chairman, HSPCB vide order No.HSPCB/PAN/2023/INC/48232438CONCO001-
005 dated 11/10/2023 in NGT matter OA No.587 of 2023. The compliance of closure order
‘was done by this office on 12/10/2023 by sealing its plant and machinery and disconnection
of electric supply by done by UHBVN on 12/1012023. During routine inspection on
08/12/2023 the unit was again found operating by installing DG set and was again resealed
by this office. Now,

has again come to notice that the unit is again operating by breaking
the seal imposed by this office. The unit is not complying with the closure direction
therefore it is requested that Duty Magistrate alongwith police force may be deouted for
sealing plant and machinery of the unit

‘Submitted for your kind information and further necessary action. please

i
e

b
nipat Region

33
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Ofo THE DISTRICT MAGISTRATE/
DEPUTY COMMISSIONER-cum-DISTRICT COLLI R, PANIPAT
mail id- depnp ahry nic.in
ORDER

Whereas it has been brought 10 the notice of the undersigned by the RO.
Haryana State Pollution Control Board. Panipat vide No. HSPCIPR20232407 dated
18.12.2023 that a duty magistrate is required along with Police force including lady
constables for compliance of closure order issucd against the Unit Ms Unique
Enterprises. Village Karhans, Samalkha to Bapoli Road. Panipat by the Chairman.
HSPCB.

Now. therefore. exercising the powers vested in me under section 22(i)
and 23(ii) of the Code of Criminal Procedure, 1973. 1. Dr. Virender Kunar Dahiva.
IAS. District Magistrate, Panipat do hereby appoint Sh. Rahul Rathi, Naib-T hsildar,
Samalkha (96710-09678) as Duty Magistrate for the purpose as mentioned above.

The Superintendent of Police. Panipat is requested 10 provide adequate
Police force including lady constabies (o the Duty Magistrate for the purpos

The RO. Ha
there is no stay from any court of Law on this issuc

na State Pollution Contro! loard, Panipat will cnsure that

LndstNo. 367-49  MB Dated 6Fs2 |02
A copy is forwarded o the following for information and necessary action:-
1. Superintendent of Police, Panipat
2. SDM. PanipavSamalkha.
3. Duty Magistrate.
ek
District Magistrate.
Panipat A

3y
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~——_ HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT
e, i

NoHspcaPr2024 3867 - S871 Dated
To
“The Chairman,
Haryan Sate Poluon Conirl Board
Panchkul
Subject Compliance of closure order of Ws Unique Enterprises, VPO- Karhaas. Samatkha,
Pani
Ref. Closure r  iswed by Head  Ofice e Endst

order of
No.:HSPCB/PAN/2023/INS/48232438CONCO00]-005 dated 11.10.2023.

In this connection, it is intimated that io compliance of the Head Office orders issucd vide
letter under reference w's 33-A of Water Act, 1974 and the above said unit has been verified with Sh
Rahul Rathee, Naib Tehsildar appointed as Duty Magistrate by DC Office Panipat on 19/02/2024 and
seals imposed on plant and machinery on 12/10/2023, 08/1272023 & 07/02/2024 were not found imtact.
therefore plant and machinery has been again Re-sesled on 19/0222024. Copy of compliance report
alongwith photographs s enclosed herevwith for your kind information & further necessary sction prease
DA/As above
cc

A Copy of the above is forwarded 10 the following for information and further necessary ction,
please
I The Depuy Commissoner,Pniat for informatcn, less
2. The XEN, UHBVN (OP), Panipat submitted the disconnection of eleciricity vide Memo No.Ch-
IS4 SPiNolt dast 12/1072023, however the unit found operational durir. inspection on
19/02/2024. Therefore you are requested to recheck the same and disconnest the clectricity if
found connected
A
=,
 Regionsf Otickt *
\panipas Region
A

e oo Letter Docx
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Compliance Report of Closure Order Passed By
Haryana State Pollution Control Board, Panchkula

In compliance of HO order Endst.No 757 8, ’//’n/m:x v J4823 2428 Cor Cool—ves”

at..) 202 issued by the Chairman, Haryana State Pollution Control
Board, Panchkula under Section 33-4 of Water Act, 1974 of the unit
vE0. 1ol fmalldla. . (i
hm*’&ng the visit uf the Team on
22{fseal of the unit was not found intact and the unit was again
sealed on ..{3]22]262:4 to close down the above said unit by the following
officers:-

L sh. Rolud fathes , Naib Ehnldlo ) Sawalicla , famip=#~

2. oy Alassat | Aei, usm; ﬂ»«"pd-

3 ol |, e, Mllcé/ rd

The represenunve of the umit shy } Maf«k YPO.=Mavn.

ad
was present & After giving the tme vm mmpleu 2 of running process, the
plant & machinery as per detail below has been re-sealed to close cown the
above said unit.

L I nee seal on pipekine supply o} Goencest

2. 3p0 deal on M6 Gewnnder Set

3.

.

s

6. vt

S At ol S o Ko 80 T e o e o

is present at the time of sealing & closing down the polluting proce ss of the
unit, has not shown any stay order of the court in this regard. However the

industry remains in the possession of its owner. They will be themselves

responsible watch & ward of the jndustry.

W0 [y
sigxu-n.ureH ofine rep. 1l
of the unit

70270 16689

%6
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Immediate/Urgent

HARYANA STATE POLLUTION CONTROL BOARD
v SCO No.55, SECTOR-25, HUDA PANIPAT

No HSPCBIPRIZ0241 ;\qﬂ! 0 - Daled 21192 ”‘a’i

, Lo

T puoe o guty ML s g
Foee T o FIR ol e

sub: Non compliance of closured direction issued under Water Act, 1874 and Air
Act, 1981 by HSPCB against the unit Mis Unique Enterprises, VPO Karhanas,
Samalkha-Bapoli Road, Panipaty, DAL owu ASLWI

Ref. Ex!cu\lon Application No.08/2024 in Onwnill Auphctnen No 58714 023 it \et Suman
s Ao Wit a-ifert ™M Aczrdohy

s Asha Devi& O
s

T 4
In this regard, it is inimated thé\ a complaint through CM Window was received in tnis
offce an 17/07/2023 and on the basis of complaint received the said unit was inspecied by feld

officer on 27/07/2023. During inspection following violations found al site -
1. Unitnot obtained CTE/CTO from the Board.

2 Unitnot installed ETP for treatment of trade effluent

3 Unit established hypochiorite manufacture unit without CTE/CTO from the Board

For the violation found a site A show cause notice caled 01/0872023 was issued to the
unit. The unit not submilted any reply lo the show cause nofice therefore ciosure aclion was
recommended to Head Office by this office vide letter No. 1427 dated 22/0812023 The closure order
was issued sgainst the above said uni by Head Office vde order
No.HSPCBIPAN/2023/IMS/48232438CONCO0I005 dalert 1171012073 @ closure order was
compiied by this office on 1211012023 by seaiing the plant & machinery of the unt in presence of
owner of the unit Sh. Kapil Jaglan. The copy of closur= order a compliance report of closure order is
enclosed herewilh as Annexure-A&S.

‘Also, letter was sent fo Executive Engineer UHBVN, Orcrational Division, Samakna
panipat vide his offce letter No HSPCBIPRI2023/1730 dared 12/10/2(23 for Sisconnection of power
supply of the unit in compliance of closure direcion ssued by tieaa Office. The clectnciy
connection was disconnecled by UHBVN as per report ruceived vide No.Cir154/F-571/Voll dated
1211012023, The stalus report of compiiance of closure order was submilted efore tne NGT on
121102023 ana sccordingly OA No 58712023 was dispos~3 off by the Ilon'uie NGT on 13110/2023

That for the violation made by the unit envircment comr ensation of Rs 8 40 Lacs was
<ent to Heag Office vide this offce lelter No.HSF™ UI'RI2023/173¢ daied 12/10/2023  Dung

rouline inspecion of the uits closed by the Board the unil was again (ound operating on 08/12/7023

Y2
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by breaking the seal imposed upon plant & machinery and unit was re-seal on the same day and
proseculion case against the unit was also sen! lo Head Office vide tnis offce letter
No HSPCBIPRI2023/2412 for vetting and sanction of complaint for operating the unit by breaking
tne seal and operating withou! CTE/CTO from the Board.

A letter 1o District Town Planner was also sent by this office vide tnis office letter
NoHSPCBIPRI2023/2408 daled 18/1212023 request with 1o take action against the unit mentioned
above. The District Town Planner (Enforcement), Paninat hes informed vide letter No 838 dated
0110212024 the show cause notice dated 02/08/2023 and restoration order daled 16/08/2023 were
issued o mentioned unit and further action will be taken as soon as possible

That a leller lo your good offce was sent by this office vde letter
No HSPCEIPRI2023/2407 dated 18/12/2023 wilh reques! 1o appoint Outy Magisiate and to provide
polce force for compliance of closure order s the unit ound operating by breaking (e seal The
order of Duty Magistrale was received from your good office on 07/07/2023 and the unit was 3gain
resesled on 16/02/2024 in prasence of Duly Magstake. The said unil was again inspected on
2210272024 and il found operating e breaking the <l imposed in presence of Duty Magisiaie
uly appointed by your good offce vide order No 367-6¢. *D daled C"7121202¢

Now. the complainani has fled E.A. No 612024 in OA/7:23 regaraing the operation of

he said unil despite closure order sl not revoked 71 the said it Hon'ble NGT has passed
an order dated 07/02/2024 directed personal appearan of the 7 rional Officer, Hanans State
Polion Control Board, Regionsl Offs. Paniper = * officer - aulhorized By the Deputy

Commissioner, Panpal before this Tribunal through VC = the nex! . ~cd of hearing lo oe essental
for assising this Triunal in just and proper exceulion < 12 order pi <306 by this Tribunal and iney

are accordingly directed to remain presen before U physi- y of tnrough VC on that date.
The next date in the said matter has been fixed o0 02¢ T unit has started its operation
aoain Inspits of seaing of plant & machnery on 19/02/20; in r2se.of Duly Magiatrate appornied
by your good office

In view of the delail mentionad above =~ “ary At

ay be taken against the said

unit for disobedience of order passed by the public a1 < e

aciion. please.

Parupal Region

Submilted for your kind information ai futh=r ne”

" doex s

u3
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Haryana Police R )

TLF (e T W)
(Under Section 154 Cr.P.C.)
e @A e
(4T 154 25wl Ak F qw)
L Distriet @) PANIPAT P.S. (@): SAMALKHA Year (@): 2024
VIR No. (LR, 4.): 0185 Date and Time of FIR (GER. & Rt I wora):
13/03/2024 18:56 hrs
o SNo. (L) Acs (iR Sections (WRI(H)
1w 1w
2w 158
3 @ Occurrence of offence (T &
)
1 Day (RA): imervening Days Date from (ReeiTes #): Date To (e 7):
19/02/2024 22/02/2024
Time Period (33 3af): Time From (¥ A): 12:00 Time To (F97@ a@): 12:00
s
®) (aformation reccived at P.S. (T S JUA TH  Date (RAW): 13/03/2024 Time (F): 18:00
) =
© Entry No. (4R ); 026 Date and Time
(R 3 ).
13/03/2024 18:36
hrs
4 Typeof Information (AT B WER): Writen
s Placeof Occurrence
(TR
1. (u) Direction snd distance from P.S. (2 & 0 3K RRM): NORTH, 4 Kmis)  Beat No. (€ F.): 32
() Address (W) T T,
(6 case. outside the limit ofthis Police Station, then Name of P, (2% & o & ¥t & A @
an )
Distict (St (RN (0):
6 Complinaat / Informant (mm«m r my
@  Name (I0); T TERTER
™) Father'susband's Name (Reer/af @ awn):
©  DutiVear o irth (et R/ w): 1994, (@) Natonsiity (TPRRT): INDIA
© U NeC
@ Mo prie
Dt o e (1) T 1 R Place of sue (370 o a0 )
'
-

ys
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Haryana Palice (eRaron gfvm)

Bt s wA -1

[ET

® 1D Details (Ration Card, Yoter 1D Card, Passport, UID No, Driving License, PAN) (S et 220 e
s e wé A, e, G ak)
SN0 () 1D Type (TF0T TR TR 10 Number (qF )
() Occupation (cawar):
@ Address
(@)

SN0 @E)  Address Type (T @ TWR)  Addres (@)
'

Prsiestaldiren T T SAMALKHA, PANIP AT, HARYANA,
woin
st At R TG SAMALKHA, PANI® AT 1ARYANA,
whix
G Phone mumber G %) Mot (TR .

Detaisaf known suspected/ unknown accused withfullpartculars (O / SRV / 3Ty g a1 o oaaon aer
ke

S. No. Name (317) Alias (5T)  ReBthesName  pregeny address@dn @)
@) (et @ )
1 MsUnique
Enterprices TR KARHANSSAMALKHA PANIPA
THARYANAINDIA
Ee

Reasons for delay n reporing by the complainant / informant (Rl / e 2 Rt 28 @ 7t
TR & TR

e T 3 T R & T
Purticulars of propertics of interes (FafPer ey 7 o).

SN0 property Catopory (GFR PROPEIN TN Descriprion (R Valuila Res)
@I o) G ¥ www) o )

Totat valu o property (n Ry’) (TR a1 g (S #):
any (TG T Rt/ G &, TR A

Inquest Report/ U.D. case Ne
)

SNo. DB Number (G157 )
@)

Yy
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Haryana Police (R4ron i)
Vi (e S W)

First Information contents (VU AT 7E):

g e ¥ - OO AT AEAGER, T | G A G S | G 1244 /3
i Rl 05/03/2014 R - Mis Unique Enterprices VPO Karhans & RIF€ FIRZH 304 @ | T2

su fuu & el & AT SUrE AT TATE & T ae ke B 367-69MB Rt
07.02.2074 % 36U ZF M’ Unique Enterprices VPO Karhans 81 e a4 ¥ ot e sgft A
o Psan vt @11 Rl 19.02.2024 T SDO HSPCB Panipat ¥ F1 e 5% e ) s R aran
anl wiee) Reties 22.02.2024 W ¥ e a7 G PR v rar A s 3 g 7w
e et wrd R o1 T el St R R skt & @k ) 3 A A Ghga e A0
1956 / 1 Rl 19.08.2022 & FeFeI A SR 1 A ey, I @ Rew FERE T
e aeflu A ug T UL W A T 1 (@R F) I 9 3 A A A & R RS
s g4t it 6 G e GRANE T | AUT ARG AW | QOFAE /Moo ReAw
S v v 1) PR B ¥ A qE Td AT v el b O 1. ST
T, G 2. SO Y (e ). TR AT AGANG FATE | 35 LA A T HC
WRR e § R §0 W U SO O F 1244 R 05.03.2024 & Faew A e A O B
W S g A W G 187,188, [PCH T QA A A RTINS
R-13.11.2024 GRS 187,188, 1PC AT T o TRH0 Rt S FIR Y e SR duw & )
e S T I T T HCH TR R S @ e & T e weere @ R
1w gt Ik TS RAE Gt i Sor AR 7 I A A d A A @ b
e g R SIFEAT S16 A T R 79 B E | B AT HC DINESH KUMAR
NO.IOIPPT 1 A0/

Acton ke ' i Tem No. 2.
@ o i - R S ST A TR & s ST A @ Al A W 2 SR
P

) Regisicred the cuse and took up the investigation (V0T Tt R T 3w & fve
ww: /e

@ irected (Name of 1.0) (S HRHY B AH): DINESH  Rank (F&): HC (Head Constable)

KUMAR
No @) 193 10 ake up the lavestgation (9% S 3 a3 ¥4 & e Pk R
) or (41)
O Retused investigaton due o (379 & B): or (5 T YT R )
@ runsierred to .S, (QR): District (Br:
an poiat o jurisiction (@Y SR & T
it

KR, read over to the complainant / informant, sdmitied 1o be correctly recorded and  copy given o
inant finformant, free of cost. (RIS / q@eiae & TRl uz a0 geré 7,
)zl g we W v Py Rt @ & T

ROAC
(r3e.)
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Haryana Putce (eRern qfé)

<

4

ignature  Thumh impresion
o he umplaimant nformant
P

TR /3 T )

Date and time of dispatch to the court (377 3 Guor & R 3¢ 7o),

LLE-A (e 372 warn)

(e

Signature of Officer in char
»

Name (TR): PHOOL

Rank (%): 1 (aspecto

No. @): Pt




